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Inter-corporate investments by M/s. ITC
Limited

*107. SHRI RAM BHAGAT PASWAN;
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state;

(a) whether Government propose to order a
special enquiry against M/s. ITC Limited for
violating rules for Inter-cor-

porate investments without proper  clear-
ance from Government;

(b)if not, what are the reasons therefor;
and

(c) whether Government propose to
withdraw the "Chairman-Emeritus" post as
the company has been violating Government
rules; if not, what are the reasons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JA-
GANNATH KAUSHAL): (a) and (b) An
inspection of the books of account and other
record of the company was carried out under
Section 209A of the Companies Act recently.
At the time of the said inspection the matter
relating to investments made by ITC Limited
in other companies was also looked into. In
view of this, there is no proposal to order a
special enquiry in this regard.

The inspection report received in Febr-
uary, 1984 refers to certain investments of
ITC Limited made, prima facie, in cont-
ravention of Section 372 of the Companies
Act, in three investment companies, which
have since become its wholly-owned
subsidiaries. This matter is under exami-
nation.

(c) No violation of Government rules has
come to ihe notice of the Gov-rnment in this
regard and, therefore, the question of
withdrawing the post of Chairman-Emeritus
does not arise?.
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